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The Depat, MIDIster III tile IIIIDIII-
try of Rome Mai ... (8Jui L. N. 
\IIIsIua): My State also has none. 

All boa. Member: But the hon. 
Ministers themselves are th" .. ". 

8hri BathJ: The present question 
relates to undersirable contactmen 
against whom we have to guard. 
Moreover, it is not as it the industries 
are not allowed to have any accredit-
ed representatives; they wUl be allow_ 
ed to have them, but they will have to 
say tha t such and such a person will 
be their accredited "'presentative so 
that we know that he is the proper 
person with whom our officers can 
deal, and it there i.. anything wrong 
we can catch hold of that particular 
person and not any  and every persoD. 
Tlmt is the scope of the main question. 

Shrl Hem Barua: On a point of 
order. In replying to my question, 
the Minister has tried to describe 
same contaclmen a.. undesirable. 
Tlrat means there are some 
contactmen who are desirable. 
He has categorised them into desirable 
and undesirable. In that contm, 
would you pleonse enlighten us as to 
what i. the criterion of desirability? 

Mr. Speaker: It is nowhere describ-
ed in my rules. 

Shrl D. C. Sharma: Has it come to 
the notice of Government that 80me 
influential and wealthy firms instead 
of employing contact men contact-
women and call girls have started em-
ploying the so-called sadhus to help 
them in this kind of thing? 

SJui HaW: Sadhus are not there. 
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8bri DaJI: The reply states that one 
accredited r1!presentative would be 
allowed to each business house. Has 

Government considered tlUa upec' of 
the matter, namely that even thill one 
accredited representative of a linn 
should not be 8 n!lired official or a 
near r1!lative of any Minister beeawe 
such a person can exert suJl\cient pres-
SUfe to corrupt decisions? 

Shri HaW: While accrediting the 
representatlvp, this matter also "ould 
be con.idered. 
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Sbri .... ppa: May I know whether 
any proper Inquiry is belnl made re-
garding the antecedents of thoBe 
people who _nt to Interview him? 
It 10, has any undesirable perlOn 
aouaht interview with him? 

8hri HaW: Before the authorities 
live permission, they look Into thoae 
"ihJnp. 
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Sbri BaUd: He is detoined in the 
manner in whiC'h he is at present 
delained. 
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Shri IIl1lhl: Go\"ernment detain a 
~ ~ in when tht ~~ finn. that his mOVf'!'-
mt .. nt Clut!'ide i~ not si b ~  If they 
find til.at oth~~  persons also should 

"" rt"tained. the)' will do it. 
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Sbri 1Iathl: It i. a fact that so lllllC 
he ha.s been detained beeaUle It ill 
neceuary to detain him; othenrta, he 
would not have been detained. 

Dr. L. M. Stnchvl: Let him p .... 
into oblivion without a supplemI!Dtel7. 
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OcclIpatlon of IDdIaIl Territor,. It7 

East PaklBtaa BIll_ 

·"6. Shrl C. 1[. Jllui,UaehlU'J1'a: WUl 
the Minister of HOlDe AJraln be 
pleased to state: 

(a 1 whether his attention has been 
drawn to the report that the East 
Pakistan Rifles with the help of reI'" 
lar troops have occupied the 'KUIIWU' 
Khali Khal' in the Bashirhat sub-
diviSion. West Bengal, which Lor with-
i. lh(' Indian territory: and 

(b) if '0. the steps taken t<l get 
the illegal o('cupation vacated? 

Th. Minl.ter Of State In th.. !111nJto-
try of Dom. AlTairs (Shri "alhil: (a) 
No. Sir. 

(b) 1Joto. not arise. 




